IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHi

SPECIAL BENCH

COURT-VI
Item No. 105
IB-1133/ND/2019
IN THE MATTER OF: : o |
M/s Jammu and Kashmir Bank Ltd. ...PETITIONER = i
Vs.
M/s Vinod Cotton Corp. Pvt. Ltd. ...RESPONDENT
Section
Under Section 7 of IBC Order delivered on 31.08.2020
(Virtual Hearing)
Coram:

SHRI P.S.N. PRASAD, HON’BLE MEMBER (JUDICIAL)
MS. SUMITA PURKAYASTHA, HON’BLE MEMBER (TECHNICAL)

For the Petitioner/Financial Creditor :
For the Respondent/Corporate Debtor

ORDER
IA No. 3395 of 2020

Heard the submissions made by the applicant/Resolution Professional.
In the application filed by the RP, he has prayed to take the cognizance of the
facts and circumstances on record and to pass an order of liquidation of the
corporate debtor as approved by CoC and the applicant has also confirmed that
CoC has confirmed him to act as Liquidator. Since the RP informed that CoC
wanted him to act as Liquidator in the matter this Tribunal appoints the
existing RP as Liquidator in the matter and the Liquidator is directed to take

steps for publication and complying with all other requirements prescribed
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under law. The Liquidator is also directed to approach CoC and the CoC is

directed to fix his fee as per law énd the fee fixation details may be raised

before the Tribunal by Liquidator within 10 days. Let the matter be po:isifed'oﬁ' i i

18th September, 2020.
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